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U n io n  o f  I n d i£  & 3 o t h e r s  R e sp o n d e n ts

H on 1b l e  Mr. S .N . ' P r a sa d , Menfoer (J )
I
I I

The a p p l ic a n t ? h a  s e  a p p ro a c h e d  t h i s  t r i b u n a l
l|

u n d er  s e c t i o n  19 o f  th e  A d m in is t r a t iv e  T r ib u n a ls  A c t ,
i

1 9 8 5  w it h  th e  p r a y e r  f o r  d i r e c t i n g  ,the r e s p o n d e n t s  t o

f i x  th e  p ay o f  th e  a p p l i c a n t s  f o r  th e  p o s t  s t o c k  V e r i f i e r  
£ R l£ .F u n d a m en ta l “ " ; —

a c c o r d in g  t o ^ u l e  2 0 1 8 -B (P .R . 2 2 -6 )1  Cn th e  pay s c a l e  o f
!|

R s . 1 4 0 0 - 2 6 0 0 / -  w i t h  r e  - t r o s p e c t iv e i |  e f f e c t ,  a f t e r  q u a sh in c
1

t h e  im pugned o r d e r  d a te d  1 4 .1 1 .1 9 9 1 (A n n ex u re -1 ) p a r s e d
; i
I L

b y  t h e  r e s p o n d e n t  n o . 3 w h ereb y  t h e ' r e p r e s e n t a t i o n  o f  th e
' I

a p p l i c a n t s  h e 3 b e e n  r e j e c t e d .  |
I

2 .  S u c c i n c t l y ,  th e  f a c t s  o f  t h i s  c a s e  i n t e r a l i a ,
i i  '1

a r e  t h a t  th e  a p p l i c a n t s  a r e  th e  in c u m b e n t-  o f  t h e  R a ilw a y  

D e p a r tm e n t r e n d e r in g  t h e i r  p e r fo r m a n c e  in  A c c o u n ts  Branch  

in  w h ic h  o u t  o f  t h e s e  a p p l i c a n t s ,  fewj h ave  b ea n  r e t i r e d  

and th e  m ain g r ie v a n c e s  o f  t h e  a p p l i c a n t s  a r e  t o  th e

e f f e c t  t h a t  t h e i r  p a y  h a s  n o t  b e e n  f i x e d  a c c o r d in g  t o:i
a b o v e  r u l e s .  Out o f  a l l  t h e s e  a p p l i c a n t s ,  th e  a p p l i c a n t

I
N o. 1 , 2 , 5  & 14 w ere  a p p o in te d  on t h e  p o s t  o f  C le r k  Grade

1
I in  th e  p a y - s c a le  o f  R:s. 1 3 0 -3 0 0  and r e m a in in g  o th e r

■I|l
a p p l i c a n t s  w ere  i n i t i a l l y  e n t e r e d  i n  "the s e r v i c e  o f  th e  

c l e r k  J
r e s p o n d e n ts  ^ s ^ G r a d e -I l  in  th e  p a y - s d a le  o f  R s . 6 0 - 1 2 0 / - .

h a v e  b e e n  l a i d  down 
C r i t e r i a  /ror  p r o m o tio n  t o  th e  h ig h e r  r a n k  from  C le r k

G r a d e -I I  t o  C le r k - I  and g u b s e q u e n t ly  on th e  p o s t  o f
^ IlHa p 8 s t  o f  ru b -h e a d  h a s  ^

Sub H ead, As t im e  t o  t im e /b e e n  a b o l i s h e d  and some t i n e  

i t  w as d e s ig n a t e d  a s  ^ e l e c t i o n  Grade p o s t  and a t  p r e s e n t  

i s  b e i n g  c a l l e d  a s  A c c o u n ts  A s s i s t a n t ;  O ther p o s t s
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I '

h a v in g  h ig h e r  r e s p o n s i b i l i t i e s  a r e  th e  p o s t  o f  S t o c k
. A S

V e r i f i e r  an d  100& v a c a n c ie s  o kf th e  p o s t  o f  S t o c k  

V e r i f i e r s  a r e  b e in g  f u l f i l l e d  jjamongst th e  Sub H e a d s /  

S e l e c t i o n  g ra d e  C le r k s /k c c o u n lls  A s s i s t a n t s .  P r io r  t o

t h e  r e p o r t  o f  1 s t  C e n tr a l  p ay C o m m iss io n , th e  S t o c k

V e r i f i e r  w as a l lo w e d  h ig h e r  p a y - s c a l e  th a n  t h a t  o f
tSub H e a d s . T h is  p o s i t i o n  rem a in ed  u p to  th e  r e p o r t  o fupt;

p a y  o f  th e  S t o c k  V e r i f i e rAth e  3rd  p a y -co m m iss  io n  and th e  

w as d e c la r e d  h ig h e r  th a n  t h a t  o f  t h e  Sub H ea d s , As

in  v ie w  o f  t h e  a d m it te d  p o s i t i j o # ,  th e  S to c k  V e r i f ie r ^
i j

a r e  s h o u ld e r in g  h ig h e r  r e s p o n s i b i l i t i e s  in  c o m p a r is o n  t o  

Sub H e a d s /A c c o u n ts  A s s i s t a n t s .  B ut. a s  p e r  r e p o r t  o f  th e

4 th  p a y -c o m m its io n  th e  p ay  s c a l e  o f  S u b -H ead s and S to c k
ll

V e r i f i e r  h a s  b e e n  f i x e d  &  R s . 1 4 0 0 - 2 6 0 0 / -  w . e . f .  1 .1 .8 6  

and th e  p e r s o n s  l i k e  th e  a p p l i c a n t s  who h a v e  b e e n  p er fo rm ­

i n g  t h e  jo b  h a v in g  h ig h e r  r e s p o n s i b i l i t i e s  h a s  b e e n
- j: ^  U & C o  -

h i t - h a r d  du e t o  e x ^ a c i z a t i o n  o f  t h e  p a y ^ o f t h e  Sub Heads 

and  S t o c k  V e r i f i e r .  O ut o f  th<??e a p p l i c a n t s ,  t h e  a p p l i c a n t

r e t i r e d  a f t e r  a t t a i n i n g  th e  

b e e n  d e p r iv e d  o f  t h e

N o . 8 and 12 h a v e  a lr e a d y  b 'se n  

ag»  c f  s u p e r a n n u a t io n  and have

b e n e f i t s  o f  f i x a t i o n  o f  p ay  w h ich  h a v e  a d v e r s e ly  a f f e c t e d

t h e i r  p e n s io n  a s  w e l l .  Ths a b o v e  a p p l i c a n t s  w are prom oted
II

on th e  p o s t  o f  S t o c k  V e r i f i e r  on 2 . 7 . 8 7 ; 2 7 . 9 . 8 7 ; 4 . 1 2 . 8 6 ;

2 7 . 1 1 .8 6 ;  J u ly ,  8 7 , 2 0 . 9 .  8 9 ,D e cem b er , 86 ; 1 4 .4 .8 8 ;  1 .1 1 .6 6  

2 5 . 9 . 9 0 , 2 5 . 5 . 9 0 , 2 5 . 1 1 . 8 6 , F e b .1986 and 1 1 .1 1 .1 9 9 0  

r e s p e c t i v e l y .  I t  h a s  f u r t h e r  b e e n  sta te*?  t h a t  R a ilw a y  

Ju n d am en ta l R u le  2 0 1 8 -B ( o f  I n d ia n  R a i lw a y ) ( F .R u le  22-C )
I

c l e a r l y  1a l î. down t h e  mode and manner in  w h ic h  t h e  f i x a t i o n

o f  p ay  sh o u ld  b e  m ade, b u t  d e s p i t e  r e p e a te d  r e q u e s t  and
/

r e  p r e s e n t a t i o n ,  n o t h in g  h a s  b e e n  d e n e  in  t h i s  r e g a r d  and .
; 1 r e j e c t e d

u l t i m a t e l y  th e  j o i n t  r e p r e s e n t a t io n  o f  th e  a p p l i c a n t s

C o n td . 3 / -



(I

v i d e  im pugned o r d e r  d a te d  1 4 .1 1 .1 9 9 1  (A n n ex u re -1 ) , H ence
;ill

th e  a p p l i c a n t ,  h a v e  a p p ro a ch ed  t h i s  t i  ib u n a l f o r  t h e

r e l i e f s  a s  i n d i c a t e d  a b o v e .?
i)

~  I
* 3 , I  h a v e  h ea rd  th e  le a r n e d  c o u n s e l  f o r  t h e.1

fi
a p p l i c a n t s  and h a v e  t h o r o u g h ly  g o n e  th r o u g h  t h e  r e c o r d s  

o f  t h e  c a s e .

4 .  T h is  i s  n o te w o r th y  t h a t  d e s p i t e  am ple t im e  

and o p p o r t u n it y  h a v in g  b e e n  a f f o r d e d  t o  th e  r e s p o n d e n t s ,
I

n o  c o u n t e r - a f f i d a v i t  h a s  fcieen f i l e d  b y  t h e  r e s p o n d e n t s ;
)

h e n c e  th e  c a s e  h a s  p r o c e e d e d  e x - p a r t e  a g a i n s t  t h e
ll

r e s p o n d e n t s .  I

5 . T h is  i s  s i g n i f i c a n t  t o  p o in t  t h a t  a p e r u s a l

o f  t h e  l e t t e r  d a t e d  1 4 .1 1 .1 9 9 1  A n n exu re 1 t o  t h eif

a p p l i c a t i o n  w h ic h  w as w r i t t e n  t h e  S .A .O .W ., N .R a ilw a y  

A lam bagh L ucknow ( who i s  I th e  r e s p o n d e n t  n o . 4 i n  t h i s

c a s e )  th e  F .A . & C .A .p ./A d m n .N .R a ilw a y  B aroda H ouse ,

New D e l h i  i s  n o t  a r e a s o n e d  and s p e a k in g  one and th e  
A

same i s  r e p r o d u c e d  b e lo w  s -

"The j o i n t  r e p r e s e n t a t io n d  d a t e d  2 1 .9 .1 9 9 1  o f
ij

S to c k  V e r i f i e r s  r e c e i v e d  u n d er  y o u r  l e t t e r  

c i t e d  a b o v e  h a s  b e e n  c o n s id e r e d  b y  t h i s  o f f i c e  

Sc fou n d  t h a t  1 no new p o i n t  h a s  b e e n  r a i s e d  by  
th e  S t o c k  V e r i f i e r s  i n  t h e i r  r e p r e s e n t a t i o n .

j
H ence you  a r e  r e q u e s t e d  t o  g© t th e  i n s t r u c t i o n  

c o n t a in e d  in  R ly .B o a r d 's  l e t t e r  N o. P C - I V /9 1 /  

3/1 d a t e d  8j5 .1991  c i r c u l a t e d  u n d er  t h i s

o f f i c e  l e t t e r  o f  e v e n  number d a t e d  1 0 .7 .9 1
if

n o te d  b y  them  and an  a ck n o w led g em en t t o  t h i s  
e f f e c t  may ^ e  s e n t  t o  t h i s  o f f i c e  a t  an  e a r l y  

d a t e ."  j

6 .  I t  i s  w o r th  w h i le  m aking m en tio n  o f  t h i s

f a c t  t h a t  th e  S e n io r /  A c c o u n ts  O fficarA w ^ N . R a ilw a y ,
,7 J  ^

A lam bagh,L ucknow  l e t t e r  A nn exu re - 6  w h ic h  w as

a d d r e s s e d  t o  th e  F .$ .&  C . \ . 0 . ^  N. R ailw ay^ B a r o d a ,H o u se ,  

New D e l h i ( who i s  r e s p o n d e n t  n o . 3 i n  t h i s  case)^  show s

C o n td . .  4 / ”



t h a t  in  h i s  a b ove  l e t t e r  i^ n n ex u re-6  S e n io r  A c c o u n ts
f

O f f i c e r  jStfJtN. R a ilw a y  .A lariibagh, Lucknow rem arked  a s

f o l l o w s  |
)

"In  v ie w  o f  t h e  j  f a c t  t h a t  t h e  D o st  o f  S to c k
i f

V e r i f i e r s  i n v o l v e s  a s su m p tio n  o f  h ig h e r  d u t i e s
and r e s p o n s i b i l i t i e s  t h e n  t h o s e  a t t a c h e d  t oi
t h e  p o s t  o f  S u b -h ea d  i n  te r m s  o f  F .A .& C .A .o /  
Adm. l e t t e r  N o. 7 5 /A d m /B -3 /S V /F ix a t io n  d a te d  

2 1 . 6 . 1 9 8 2 , t h e ^ f i x a t i o n  u n d er  r u le  2 01
2 2 (C )R II  in  th e  e v e n t  o f  p ro m o tio n  from  th e

J
p o s t  o f  su b -h e a d  t o  t h a t  o f  S to c k  V e r i f i e r  a s  
r e p r e s e n t e d  f o r  seem s t o  b e  a d m is s ib l e  and  
j u s t i f i e d .  F u r th e r  more t h e  Board h a s  a l s o  

c l a r i f i e d  v i^ e  h i s  l e t t e r  N o. P C - I V /8 6 /I  1 1 / 2 /  

42 d a te d  2 0 . *9.1988, t h a t  w h ere  th e  ^ s c a l e s  
o f  p a y  a r e  i d e n t i c a l  b e f o r e  and a f t e r  t h e  
p r o m o t i o n , f i x a t i o n  i n  te r m s  o f  R u le  F R -22(C )  

i s  a d m i s s i b l e .  The s c a l e  o f  p a y  o f  b o t h
rl

c a t e g o r i e s  (1 4 0 0 -2 6 0 0 )
j

7 .  T h u s, a p e r u s a l  o f  A n n e x u r e -6  t o  th e
I

a p p l i c a t i o n  a s  r e f e r r e d  t o  a b o v e ,s h o w s  t h a t  t h e  S e n io r
.!

A c c o u n ts  Of f i c e r  (W )N;.R ailw ay A lattibagh, L u ck n o w )' s  v ie w

was a f f i r m a t i v e  t o  t h e  j o i n t  r e p r e s e n t a t i o n  o f  th e
ii 'v“ ficLr*+\%.

a p p l i c a n t s .  B ut th e  F .A .& C .A .O . ,N .R a ilw a y  B a ro d a ,
f j f*

H ou se,N ew  D e lh i  b y  hi?- im pugned l e t t e r  d a t e d  1 4 .1 1 .1 9 9 1
j

(A n n ex u re -1  t o  t h e j a p p l i c a t i o n )  fo u n d  t h a t  n o  new
j

p o in t  h a s  b e e n  r a i s e d  b y  th e  S t o c k  V e r i f i e r s  in  t h e i r

r e p r e s e n t a t i o n ,  d id  n o t  a s s i g n e d  an y  r e a s o n  and
A;

a l s o  d id  n o t  make ,/m ention  or r e f e r e n c e  o f  th e  *5SF3sta»ay 
^  j ^  

l e t t e r  Not 7 5 ,/A d m ./B -3 / 5 4 / f i x a t i o n  d a t e d

2 1 .6 .1 9 8 2  and R a ilw a y  B oards l e t t e r  N o. P .C . I V / 8 6 ^ £ /

42 d a t e d  2 0 .9 .1 9 8 8 .
i

8 . T h u s, a f t e r  c o n s id e r i n g  t h e  e n t i r e  m a t e r ia l

on r e c o r d  and k e e p in g  in  v ie w  t h e  c ir c u m s t a n c e s  o f  th e
11

c a s e ,  I  f i n d  t h a t  t h e  a b o v e  l e t t e r  d a te d  1 4 .1 1 .1 9 9 1 (

(A n n ex u re -1 ) o f f  t h e  F .A . & C .A .O , B aroda H ou se ,N ew
^ t d . . . 5 A
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D e l h i  (who i s  r e s p o n d e n t  n o . 3) i s  n o t  a r e a s o n e d
‘I

and  s p e a k in g  o n e  and ae  su ch  I  f i n d  i t  e x D e f i ie n t  t h a t
'i

t h e  e n d s  o f  j u s t i c e  w ou ld  b e  m et i f  t h e  F .A .& C .A .o /  

Adm n.N. R a ilw a y  Bar.oda H ou se , Mew D e l h i  (who i s  r e sp o n d e n t  

N o. 3 in  t h i s  c a s e ) 1! i s  d i r e c t e d  t o  r e ^ c o n s id e r  th e
I

j o i n t  r e p r e s e n t a t i o n  o f  t h e  a p p l ic a n t s ( A n n e x u r e - 7 ) ,
i

w h ic h  w as e n c lo s e d  and  fo rw a rd ed  t o  h im  b y  th e

S e n io r  A c c o u n ts  Offi!jcer(W /lN ,R a ilw a y  A lam bagh,L ucknow )
\

a lo n g w it h  h i s  l e t t e r !  d a t e d  2 7 .2 .1 9 9 1  (A n n ex u re -6  t o  th e

ap p lic at io n ) keeping! in  v iew  the remarks of the
A

S e n io r  A cco u r .ts  O ff  i c e  r  (V /n , R a ilw a y  A lam bagh,L uckncw

a s  c o n t a in e d  i n  A nn exu re-6^  b y  r e a s o n e d  and spea?<ing
ij

order and in accordance w ith  extan t  ru les  and ragula- 

t io n s  and orders o f  the  R ailw ay  B o ard ’ s in  th is

}
r e g a r d  and t o  g iv e  t h e  b e n e f i t s  t o  t h e  a p p l i c a n t s

i

f o r  w h ic h  t h e y  a r e  fo u n d  e n t i t l e d ,  w i t h in  a p e r io d  o f  

y  3 m on ths from  t h e  d a t e  o f  r e c e i p t  o f  t h e  c o p y  o f  t h i s

judgement ; and I  order acco rd in g ly .

9 . The a p p l i c a t i o n  o f  th e  a p p l i c a n t  i s  d i s p o s e d

o f  a s  a b o v e . No o r d e r  a s  t o  c o s t s .

Lucknow D a t e d s 1 2 .1 .1 9 9 3  

(RKA )


